731  Standing Committee Reports
[ShriDebi Prosad Pal]

(Hindi and English versions) of the Standing
Committee on Finance:-

(1) First Report on Demands for Grants
(1993-94) of the Minustry of Finance.

(2) Second Report on Demands for Grants
(1993-94) of the Ministry of Planning &
Programme Implementation. (Interruptions)

13.20hrs.

Atthis stage. ShriDevendra Prasad
Yadav andsome otherwentback to their
seats

MR.DEPUTY-SPEAKER: The hon. Minister
is ready fo respond to your point. As we have
already proceeded ahead withthe Agendaitems
andsince only two orthree items are there, we
willcompletethem. afterwards, the Hon. Minister
willrespond.

(Interruptions)

MR.DEPUTY SPEAKER: Letus notdisrupt
it.

(Interruptions)

SHRIRAMVILAS PASWAN (Rosera): The
Minister of Parliamentary Affairs wanted to
respond. l.ethimrespond. (Interruptions). This
is a very senous issue. Let the hon. Minister

respond.

THEMINISTER OF WATERRESOURCES
AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI VIDYACHARAN SHUKLA):
Sir, afterthe'formal Business of the House is
over within two or three minutes, | will respond.
Let the papers be Laid. Afterwards, | will say
something. (/nterruptions)

MR.DEPUTY SPEAKER: Lettherebe no
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confusioninthe House.

(Interruptions)

13,21 hrs.

STANDING COMMITTEE ONURBAN AND
RURALDEVELOPMENT FIRST REPORT
ANDMINUTES

[ Translation)

SHRIPRATAP RAOB. BHONSLE (Satara):
Sir, Ibegto present the First Report (Hindiand
English versions) of the Standing Committee on
Urbanand Rural developmentondemands for
Grants (1993-94) of Ministry of Rural
Development andthe minutes of the sittings of
the Committee relating thereto.

13.21',hrs.

STANDING COMMITTEE ON HUMAN
RESOURCE DEVELOPMENT
FIRSTREPORT

[Translation)

SHRI MAN! SHANKAR AIYAR

(Mayiladuturai): Sir, | begto lay onthe Table of

the House acopy (Hindiand English versions)
of the First Report of the Departmental
Parliamentary Standing Committee onHuman
Resource Developmenton Demandsfor Grants
(1993-94) in respect of the Department of
Education.

STATEMENT BY MINISTERS
(i) De-Central of Malasses and Alcohol

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIEDUARDO FALEIRO):
Sir, The Government have been regulatingthe
prices anddistribution of molasses and aicohol
underthe Molasses Control Order, 1961 and



733 National Commission

. forSafaiKaramchariBill
v ElrjyI'AIcohol (Price Control) Order, 1971
respectively. Both these orders were issued
under Section 18 G of the Industries
(Developmentand Regulations) Act, 1951. The
policy relating to molasses and alcohol was
under review for some time and it was felt that
excessive regulation of their allocation and
prices were the mainconstraints impendingthe
dynamic growth of this Sector. The current
atmosphere of liberalisation offered a good
opportunity forthis importantindustrial sectorto
come into its own. The Government have,
therefore, decidedto rescindboththe Molasses
Control Order, 1961 and the Ethyl Alcohol (Price
Control) Order. 1971.

In orderto preventdiversion of molassesfor
manufacture of additional quantity of potable
alcohol, the Government has also decidedto
continuethe policy ofban oncreation of additional
capacity or expansion of the existing capacity
for manufacture of or distillation of alcoholic
drinksbasedonmolasses.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Mr. Minister, what steps
areyou going totaketoensure thataparnt ofthe
huge profits that these people are goingto getwill
actually goto the people who are supplyingthe
cane tothefactories?

SHRIEDUARDO FALEIRO: Tomorrow, after
QuestionHour, | am havingameetingwith the
Members of Parliament and we will work itout.

13.22hrs.

NATIONAL COMMISSION FORSAFAI
KARAMCHARISBILL®

|English)

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.V,
THANGKABALU): | begto move for leave to
introduce a Bill to constitute a National
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Pension of MPs Bill
Commission for Safai Karamcharis and to
provide for matters connected there with or
incidentalthereto.

MR.DEPUTY SPEAKER: The questionis:

“Thatleave be grantedtointroduce a
Bill to constitute a National Commuission for
Safai Karamcharis andto provide for matters
connected there with orincidentalthereto.”

The motionwas adopted.

SHRIK.V. THANGKABALU: lintroduce the
Bill.

13.23hrs.

SALARY. ALLOWANCES AND PENSION
OF MEMBERS OF PARLIAMENT
(AMENDMENT)BILL"

[Enghish)

THEMINISTEROF WATERRESOURCES
AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRIVIDYACHARAN SHUKLA}: |
begto move forleave tointroduce a Bill further
otamendthe Salary. Allowances and Pension
of Members of Parliament Act. 1954,

MR. DEPUTY SPEAKER: The motion
moved:

“Theleave be grantedtointroduce a
Billfurthertoamendthe Salary. Allowances and
Pension of Members of Parhament Act. -
1954".

SHRI NIRMAL KANTI CHATTERJEE
{Dumdum): Sir, | have given a notice for this.
There are some inherentdefectsin this Bill, that
hasbeenintroducedbyhim. Ihave seenthe Bill.
It postulates that the signing of the Register daily
is arequirement fof gettingthe daily allowance.
The problemisthatduring holidays. Saturdays
and Sundays..(Interruptions)
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